






























interacted with, and even taught, at the 2nd Respondent 

institution. The institution has been selected as a Centre for 

Training of in-service officers from several departments of both 

the Union and State Governments including the institutional 

arrangements with the Central Burau of Investigation (CBI), 

National Academy of Direct Taxes (NADT), National Academy of 

Customs, Indirect Taxes and Narcotics (NACEN) etc. 

1.5.6. The true national character of the institution is manifest not just in 

its statutorily declared objectives but in practice and its 

governance structure. 

1.6. Re: Domicile Reservation via 2020 Act

1.6.1. This being the case, in the 6th Session of 15th Assembly of the 

1st Respondent's Legislative Assembly held on 18th February, 

2020, a bill entitled National Law School of India (Amendment) 

Bill, 2020 was introduced and the same was passed by the 

Legislative Assembly on 19th March, 2020. Similarly, the 

Legislative Council also passed the said Bill on 23rd March, 2020. 

The National Law School of India (Amendment) Act, 2020 thus 

passed received the assent of Governor of Karnataka on the 27th

day of April, 2020 and was first published in the Karnataka 

Gazette Extra-ordinary on the 27th of April, 2020. A copy of the 

National Law School of India (Amendment) Act, 2020 is referred 

to and produced supra as Annexure-A (the "2020 AcfJ. 

1.6.2. The 2020 Act, vide section 2 amends the 1986 Act and inserts 

after sub-section (2) to section 4, the following: -
























































































